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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

CP. No.264 OF 'ry 3 IN OA' 1394/2003 
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HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER 
HON'BLE SHRI R.K. UFADHYAYA, ADMINISTRATIVE MEMBER 

Ba 1 ra.i 
S/c Shri Dharam Singh, 
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ShidipurLauo, Districthajjar, 
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(By A 	cat 	S dvoe : h 	n 	 E;t a ri 	Gyaander Sriva.av f or  
Shr S.K Gupta) 

Vr 

1. 	 - 
ri II 	r 	.ii 	i C€ir 
Delhi Fire Service, Fire Headquarters, 
/5_._._._ __4. •-...: __. - 	_.. 	1I__ 
..orRuyh L. uU , iw De 

-fl -IaFdUls----.5-I,-  of I i  
(Thai rmarl, Delhi Subordinate Services 
O
r' 	-- 	--I IL.II OH b¼Jc F U , 

Karkardooma Insti tutional Area, 
Behind Karkardooma Courts, 
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ORDER (ORAL) 

SHRI SHANKER RAJU, JUDICIAL MEMBER: 

In 	pursuance of the directions of th It s Court 
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vide orders dated 8,7.2003 and 21.7.2003. 

ii 	v­iew of 	IIIdIUF , ilUI.IIIII 	U r %V 

in this Contempt Petition and the same iS dismissed 

as having become infructuous. Notices issued to the 

respondents are discharged. 
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advised, in accordance With law. 
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(R.K. UPADHYAYA) 	 (SHANKER RAJU) 

ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 


